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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BRANCH, NEW DELHI
EXECUTION APPLICATION NO. 11-12/2024
IN
ORIGINAL APPLICATION NO. 41/2020 & 94 of 2022
IN THE MATTER OF: -

Pushpendra Kumar ...Applicants
Versus

Nagar Panchayat Kadaura & Ors. ...Respondents
INDEX

S.NO. PARTICULARS PAGE NO.

1. Compliance  Affidavit on behalf of
Respondent No. 3 in compliance of order 1-13
dated 16.05.2025 passed by This Hon’ble
Tribunal.

2. | ANNEXURE - R/1

A true copy of the letter dated 23.05.2023
issued by the Executive Officer, Nagar| 14 - 29
Panchayat, Kadaura, to the Special
Secretary, Urban Development Department,
Government of Uttar Pradesh, Lucknow,
requesting the allotment of 260,30,000/- for
the rejuvenation of three identified ponds.

3. | ANNEXURE - R/2

A true copy of the letter dated 03.06.2025,
issued by Respondent No. 3 to the 30
Additional District Magistrate/Officer In-
Charge (Local Bodies), District Jalaun.

4. | ANNEXURE - R/3

A true copy of the letter dated 05.06.2025,
iIssued by Respondent No. 3 to the Executive
Officer of Nagar Panchayat, Kadaura,| 31 - 37
directing him to ensure compliance with the
Hon’ble Tribunal’s order dated 16.05.2025,
along with the enclosed order of the Hon’ble
Tribunal dated 16.05.2025.
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ANNEXURE - R/4

A true copy of the said letter dated
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matter as urgent and time bound.
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BEFO\BT GTONAL GREEN TRIBU‘N 7 PRINCIPAL |
BRANCH, NEW DELHI
EXECUTION APPLICATION NO. 11-12/2024
IN

ORIGINAL APPLICATION NO. 41/2020 & 94 of 2022

IN THE MATTER OF: -

Pushpendra Kumar ...Applica(

Versus

Nagar Panchayat Kadaura & Ors. ...Responden
COMPLIANCE AFFIDAVIT ON BEHALF OF

RESPONDENT NO. 3 IN COMPLIANCE OF ORDER
DATED 16.05.2025 PASSED BY THIS HON’BLE TRIBUNAL

I, Deponent Rajesh Kumar Pandey S/O Sri Kamla Prasad
Pandey 53 Years old, currently working as a District Magistrate
District Jalaun, Uttar Pradesh, do hereby Solemnly affirm and
declare as under:-

I.  That the deponent is the District Magistrate of District
Jalaun, i.e., Respondent No. 3 in the abovementioned
Execution Application, and is therefore well acquainted with
the facts and circumstances of the present case, based on

information and knowledge derived from the official records

maintained in the ordinary course of business.
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That this Hon’ble Tribunal vide order dated 16.05.2025 was
pleased to issue the following directions: -

8. The District Magistrate, Jalaun appearing virtually
had stated that the expeditious steps will now be taken for
recovery of the environmental compensation of Rs.
1,82,88,200/- which is amount mentioned in the
communication dated 28.01.2025. The District Magistrate,
Jalun is also directed to disclose the steps that are taken for
the expeditious removal of encroachment from ponds.
Learned Counsel for the UPPCB has clarified that this is the
amount of EC earlier imposed, which is still pending for
recovery.

9. Respondent No. 1 is directed to disclose the step
taken/ proposed for prevention of the flow of untreated
sewage in the ponds and also prevention and rejuvenation of
e ponds in question.

10. Let the Affidavit in terms of the above observations

7 - bel filed by the respondent no. 1 and District Magistrate,

Ay
~<p L Y,

// Jalaun within six weeks.

\_,_-—
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3, That the applicant hercin had filed Execution Application
No. 11/12 of 2024, alleging that the directions passed by the
Hon’ble Tribunal have not been complied with. It was
further alleged that the ponds in question have not been
properly maintained, as a result of which 4 out of the 13
ponds were found to be dry and 3 out of the 13 ponds were
found to be encroached upon. It was also submitted that the
amount of Environmental Compensation (EC) earlier
imposed is still pending recovery.

4. That in compliance with the directions and order dated
16.05.2025 passed by this Hon’ble Tribunal, the Respondent
No. 3 is filing the present compliance affidavit before this
Hon’ble Tribunal.

DETAILED ACTION REPORT OF THE RESPONDENTS

A. That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and
places on record a letter dated 23.05.2023, issued by the

Executive Officer, Nagar Panchayat, Kadaura, to the Special -

ecretary, Urban Development Department, Government of
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A

Uttar Pradesh, Lucknow, requesting the allotment of
260,30,000/- for the rejuvenation of three identified ponds,
in order to ensure compliance with the Hon’ble Tribunal’s
order dated 16.05.2025.

A true copy of the letter dated 23.05.2023 issued by
the Executive Officer, Nagar Panchayat, Kadaura, to the
Special Secretary, Urban Development Department,
Government of Uttar Pradesh, Lucknow, requesting the
allotment of %60,30,000/- for the rejuvenation of three
identified ponds is annexed herein and marked as
ANNEXURE - R/1.

B.  That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and
places on record a letter dated 03.06.2025, issued by
Respondent No. 3 to the Additional District Magistrate/
Officer In-Charge, Local Bodies, District Jalaun, directing

him to ensure compliance with the Hon’ble Tribunal’s order

16.05.2025. A&J
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A true copy of the letter dated 03.06.2025, issued by
Respondent No. 3 to the Additional District Magistrate /
Officer In-Charge (Local Bodies), District Jalaun, is annexed
herein and marked as ANNEXURE - R/2.

C.  That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and
places on record a letter dated 05.06.2025, issued by
Respondent No. 3 to the Executive Officer, Nagar
Panchayat, Kadaura, directing him to ensure compliance
with the Hon’ble Tribunal’s order dated 16.05.2025. A copy
of the said Tribunal order was also enclosed with the letter
for necessary action.

A true copy of the letter dated 05.06.2025, issued by
Respondent No. 3 to the Executive Officer, Nagar
Panchayat, Kadaura, directing him to ensure compliance
with the Hon’ble Tribunal’s order dated 16.05.2025, along
with the enclosed order of the Hon’ble Tribunal dated

16.05.2025, is annexed herein and marked as ANNEXURE

t
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That in compliance with the Hon’ble Tribunal’s order dated

16.05.2025, Respondent No. 3 respectfully submits and
places on record a letter dated 13.06.2025, issued by
Respondent No. 3 to the Executive Officer, Nagar
Panchayat, Kadaura, directing him to ensure strict
compliance with the Hon’ble Tribunal’s order dated
16.05.2025, and to treat the matter as urgent and time bound.
A true copy of the said letter dated 13.06.2025 issued
by Respondent No. 3 to the Executive Officer, Nagar
Panchayat, Kadaura, directing him to ensure strict
compliance with the Hon’ble Tribunal’s order dated
16.05.2025, and to treat the matter as urgent and time bound
is annexed herein and marked as ANNEXURE - R/4.
That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and
places on record a letter dated 13.06.2025, issued by
Respondent No. 3 to the Executive Officer, Nagar

Panchayat, Kadaura, directing him to submit a report and
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‘ ¢ tioned
sewage and to preserve and rejuvenate the ponds men

in Point No. 9 of the [Hon'ble Tribunal’s order dated

16.05.2025 and to treat the matter as urgent and time bound
A true copy of the said letter dated 13.06.2025 issued
by Respondent No. 3 to the Executive Officer, Nagar
Panchayat, Kadaura, directing him to submit a report and
take necessary action to stop the discharge of untreated
sewage and to preserve and rejuvenate the ponds mentioned
in Point No. 9 of the Hon’ble Tribunal’s order dated
16.05.2025 and to treat the matter as urgent and time bound
is annexed herein and marked as ANNEXURE - R/5.
That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and
places on record a letter dated 13.06.2025, issued by
Respondent No. 3 to the Sub-Divisional Magistrate, Kalpi,
directing him to ensure compliance with the order dated
16.05.2025 by providing information via post regarding the

action taken for the removal of encroachments from the

.
$§%onds of Kadaura and the recovery of the imposed fine.

b,
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A true copy of the letter dated 13.06.2025 issued by

the Respondent No. 3 to the Sub-Divisional Magistrate, kalpi
directing him to provide information via post regarding the
action taken for the removal of encroachments from the
ponds of Kadaura and the recovery of the imposed fine is
annexed herein and marked as ANNEXURE - R/6.
That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and
places on record a letter dated 13.06.2025, issued by
Respondent No. 3 to the Regional Officer, Uttar Pradesh
Pollution Control Board, Jhansi, reminding him to ensure
compliance with the said order by issuing a Recovery
Certificate for the recovery of the imposed environmental
compensation amounting to %1,82,88,200/-.

A true copy of the letter dated 13.06.2025, issued by
Respondent No. 3 to the Regional Officer, Uttar Pradesh
Pollution Control Board, Jhansi, reminding him to issue a

ertificate for the recovery of the imposed

b
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environmental compensation, is annexed herein and marked
as ANNEXURE - R/7.

H.  That in compliance with the Hon'ble Tribunal’s order dated
16.05.2025. Respondent No. 3 respectfully submits and
places on record a letter dated 20.06.2025, issued by
Respondent No. 3 to the Tehsildar, Kalpi, directing him to
initiate recovery of %1,82,88,200/- as environmental
compensation from the Nagar Panchayat, Kadaura, District
Jalaun, as per the Recovery Certificate (RC) enclosed with
the said letter.

A true copy of the letter dated 20.06.2025, issued by
Respondent No. 3 to the Tehsildar, Kalpi, directing him to
initiate recovery of <1,82,88,200/- as environmental
compensation from the Nagar Panchayat, Kadaura, District
Jalaun along with the attached Recovery Certificate, is

annexed herein and marked as ANNEXURE - R/S.

o\
3010828 )
5024
(35(2(3"-"6
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submitted by the Sub-Divisional Magistrate, Kalpi, District
Jalaun, to the District Magistrate, Jalaun. The report states
that with respect to Plot No. 61, measuring 0.069 hectares
and classified as a pond, a total of 9 encroachments were
identified, for which 9 cases were filed under the Public
Premises (Eviction of Unauthorised Occupants) Act before
the Learned Additional District Magistrate. The Court passed
eviction orders, and the encroachments were removed on
29.06.2025. In the case of Plot No. 60, admeasuring 0.474
hectares, 14 encroachments were identified, out of which 9
cases were filed under the P.P. Act and eviction orders were
passed. On 29.06.2025, a joint inspection was conducted by
the Nagar Panchayat Kadaura, revenue officials, and the
police force for removal; however, due to heavy water
overflow caused by the monsoon, the encroached area was
inaccessible to JCB machinery, and therefore, the removal

will be undertaken post-monsoon. As regards Plot No. 566,

/—,z\ measuring 0.611 hectares, 33 encroachments were recorded,

20 cases were filed under the P.P. Act and eviction
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orders were passed, while the remaining 13 are under

consideration before the Learned Court. An inspection on
29.06.2025 revealed that the pond is situated in a densely
populated area with no accessible route for machinery, and
hence, the remaining encroachments will be removed
collectively once Court orders are issued and suitable access
is arranged. Furthermore, for the recovery of environmental
compensation amounting to Rs. 1,82,88,200/-, a Recovery
Certificate was issued to the Nagar Panchayat Kadaura on
20.06.2025, and recovery proceedings have been initiated in
accordance with the Hon’ble Tribunal’s order dated
16.05.2025.

A true copy of the Action Taken Report dated
30.06.2025, submitted by the Sub-Divisional Magistrate,
Kalpi, District Jalaun, to the District Magistrate, Jalaun, is
annexed herein and marked as ANNEXURE - R/9,

That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and

places on record a copy of a news article published in the

* I
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"Dainik Jagran" newspaper, which reflects the action taken
by Respondent No. 3 in compliance with the order dated
16.05.2025 of the Hon’ble Tribunal.

A true copy of the "Dainik Jagran" newspaper article
dated 30.06.2025, which reflects the action taken by
Respondent No. 3 is annexed herein and marked as
ANNEXURE - R/10.

K.  That in compliance with the Hon’ble Tribunal’s order dated
16.05.2025, Respondent No. 3 respectfully submits and
places on record an Action Taken Report dated 30.06.2025.
The report, submitted by the Executive Officer, Kadaura, to
the Additional District Magistrate/Officer-in-Charge (Local
Bodies), Jalaun, states that out of 13 identified ponds, 10
have been rejuvenated. Work on the “Kerapati” pond could
not be undertaken due to swampy conditions caused by the
monsoon. At the “Bramhori” pond, encroachments by six

illegal occupants were removed on 29.06.2025. For the

\emaining two ponds, “Dhobipur” and “Seer,” quotations

g .
een submitted to the government for allocation of

(/ -~ gosey.
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funds for digging and rejuvenation work. The necessary
work on these ponds will commence after the monsoon
season, upon receipt of the required funds, in compliance
with the Hon’ble Tribunal’s directions dated 16.05.2025.

A copy of the Action Taken Report dated 30.06.2025,
submitted by the Executive Officer, Kadaura, to the
Additional District Magistrate/Officer in charge, (Local
Bodies), Jalaun is annexed herein and marked as
ANNEXURE - R/11.

6.  That in view of the facts and circumstances hereinabove, it is
respectfully submitted that the respondents are meticulously
comply with the recommendation and direction passed by

the Hon’ble Tribunal.

DEPONENT
VERIFICATON

Verified at on day of 2025 that I, the
above-named deponent to hereby verify that the contents of the

abo&stated paras are true to my knowledge and belief and no part

@‘f}is\e and nothing material has been concealed there form
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whing supply o::: nmcu!::‘hhu andTAP N; equeed] 1] 1 (230,00 0.25 0.10 5.75
% PrOper Con son Coemplelaon wl of wwd
Chapser Ne- $SINO- J3UALLAND INTERLOCK | D |x] 1 1230000 200 | 0.10 | 46.00
total | SL7S | Cum 5150.00]  268532.50
RCCowork with cement appeoved coane sand and 2 1|xf 1 |230.00 0.23 0.25 13.23
1 (3:47) gavge approved stone batlast in the propaction of
2 4 n hintels of daors and windaws excluding supply o total 13.23 cum | 8350.00f  110999.70

sewforcement and s binding butincluding wire and
wluding neceasary cenienng and shutienng eic snd abo
toding supply of all matenals, latowr R TAPect  Chepler
no $ tem no-283 ke beam JALL

T sicet o0 stun wk of small suzes and section suchas | le 1 l 20.75 l 78.50 1% 16.29 [EUYEE o
olding down bohs, hold fasts, lie, rods graungs etc( when
o included wn all over all caies) weought L required form total 16.29 Qul l 6240.col <otoe20

fuding supply of sicel bolis, nus and wastage et and thew
ang required for proper compleion of work as per SOR no
302

.'tmm‘t oot ere a0 foundation an | 2 4 cement 3and, 4 cm
$°) pauge stuwe bullast, i luding all matenal, Labour, TRP 1<l 2 230.00 023 0.05 529

= tequued :" jropst ‘:“:k;:' :“::: ﬁ’: b s total 529 Cum 6500.00 34385.00
Gt w nem g

MiALatce) of won work v snall Bues ad section such as
twlding down Lulu, bold asts, e, 10ds  sw s otal when

ot wicloded wn all vret all ralea) wiow i W req § form
e et b, ot snd mtsge e sndtbes] 1 [x| 1 23000~ eyp0US0 | 34500 | sqm el
el e ved &9 003 | Qu <1070 &
el ey 4 N = P total 50.01 Qu 10200.00] &+92550
0145011 Sqm { . .
Panting of \unistang 00 non woiks 1 small ares of new J E O‘a\
cuud wih with 0ne cost of e ady muned praming paid & iwv p\NO‘
cout of spjuored bupeiin quality eady suned poud ol cleas CD 9
yotheuc samush uchuding supply of all materials, latout and e —
TP eic requued fur proper completion of warb/ paint 10 b T-[;[ i l 230 (ml 1.50 318, a
wsed should ¢onfuwm 1o the 1§ § no 10) 1930 a3 pet SOR 1
m AR L2

ol | 34500 | sqm
99.00 34155.00

Farst Class beck work masonary in § 4 cement & fine [

uldm;oqﬂy“‘b:::‘d\;.},’l:::l‘;‘l‘l.rw chapier No T3 3000] 0123 015 15 87 cum

total 1587 cum

, 5650.00] _89665.50
| )/:o <&'\
& MVeman? 2 7V
= Al 2rna
— 5B~ AssistakFEngineer
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. El Co‘ | ce tolal 1.00 job
" cved - 5000 00 5000 00
- (\- ) 1OTAL 162015088 162023598
3 E o ADD 18% GST .201627454] 2 9 1 GU G Y/
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DETAILS OF MUASUREMENT
pusc TR AL LT I o [ orv. [unit] RATE | amount
o 30 cm dia prles of mingle under reamed of 30 em dia 1]x{ 33 33.00
uIb and 3 3 m depth m Nack cotton sl wath hand
J auger machine inchading all labour s0d TRP ete. fxr total 33.00 Nos. 455.00 15015.00
£ completron ol waek As peras eade 2911 (Part 1)
1950 chapter 4 new ttem 3 FOR JALL
*C work with cement appeoved coane sand and 2 1 l\[ 33 [J.N x0.30x 03044 3.50 R.16
4°) pruge approved stone Ballast 1 the paspuortion of -
" lcmclb\ of dooey and winduowy exchnding supply o tofal 8.16 cum ] 8390.00 l 68462.40
aforcement and 1ty tunding But inchading wire and -4
ding nevesuan centenng and shuttenng eic and alsa
ng supply of all matenaly, labour & TRP et . Chepter
ao § em no-238 for prle FOR JALL
£ C woek wath cement appeoved cosrse sand and 2
14%) pauge approved stone Ballast i the proportion of
1 1a hintels of doon and windows excluding supply od
nfoccement and sts banding hut including wire and
Ming sany centenng and shutienng eic and also
m::\;::‘ddl matenals lahour & TAT et - Chepter 1{x}33 0.23 0.23 1.50 2.62 o c 3 Q z Uy
o § stem m-289 for column FOR JALL total 2.02 e ] oy l
Fwoct 1 excavation Back cotion soid i bundelkhand 1]x] 1 ]330.00 0.25 0.30 24.75
srea e for yah
total | 2475 [ 1s7.000 | 38855
filling wn plinth inchuding supply of necessary quanity of i
frm 3 distance mox exceeeding § hm (Smales) from the
[ work and mcluding watenng dressing eic [
o e o ot TAF e resomat e |- x| 1 133000} o025 | o010 | 825
omplection of work Chapter no-4 S INo-233JAUL | | 1 {330.00 .
N AND INTERLOCK Tt 2.00 0.10 66.00
total 74.25 cum l 1310,00[ 134392.50
ot concret with dem (1 $7) gavge approved stone ballast
oved course sand aad cement 1n the propor of841
$ing supply of all mareials, dabour and TRP etc required| | Ix| 1 1330.00
« proper complenon complction completion of work 0.25 0.10 8.25
Sapeer No- 35 1 NO- 281 JALY AND INTERLOCK 1|x] 1 ]330.00 2.00 0.10 66.00
total | 74.25 | Cum 5190.00|  385357.50
LC € work with coment spproved coarse sand and 2 .
eyt eetatium be pepamenst |21 © 121000 043 | 08 | R 1§ 92u22n
410 lmicls of doors and windows excluding supply od total -
‘r;acrmu-!mw‘n;umdm‘.ﬂ and s "'3‘2'3”9‘9 Q cum | 8390.00[ 416809370y

fuding peceasary cemiering and shunening etc. and a!s0
Ging suppls of all materials, Labowr & T&P ext . Chepter
nc § siem no- 285 fur Leam JALL

13 1 o won work of small s2e3 and section such 5 "
T e oy b 1 x] 1 [2401] 7850 | 1% | 1885 117 &g |0

ncladed oo all over all raies) wrought 10 requared form
dung supply of sieel bols, auts and wastage eic. and thew total 18.85 Qtul I 6240.00[ 31761058
& requied for proper complewon of work as per SOR no.
02 -

el comcrewe 1 fuundatson wn | 2 4 cement sand, 4 cm
e stose ballast, wcloding all maseral, Labour, T& P
i e sk v 0| 1 [x] 2 133000 023 T 005 T 7.59

Suew aeniits Ko LT e total | 7.59 | Cum 6500.00] _ 49335.00
18 vicel or s work of srall suses ard section such a3
Wang duwn bolis, boid Lasts, Lt 1ods gratungs il when
1 actuded an all over all raics) wiought 10 requured form

7

sing supply of sieel bodus, nuts and wastage ek sdeenl 11T 1330.00 e 1.50 195.00 o

q-wdhpmmdwtuwwum Cofte
s 71.78 "
e O 10N DXT s | tonl | 718 | QU 10200.00] _ X32106.00]
hoting of veristung vn won works 1o small wes O rew ) k‘ ’
o work with o cual of ready suacd pomung pasd & two A E o'a-\
-uluwou‘mqulyu.’y-uudpmddcu \ND-
thetic v armah wctuding supply of all materials, Lebowr and Cf 2
P e requared fur proper completion of wurk/ peinit W be
<8 st combusmm 1 6 1§ § 50 103 1950 as per SOK b1 | | [x] 1 [330.00] 1.50 495.00 | sqm
rolAlL L2

total 495.00 | sqm
99.00 49005.00

Fust Class bruch work musonary i | 4 cement & fing sand
scluding supply of ol meiesal, lebow, TAP eic. chaprer No
651 No 303 mtertonk 1 [x] 2 [33000] 023 0.18 2.1 cum

() togal 2mn cum 3 .

= , J 5650.00] . 128650.50
' l o -~

_____,__:..r:—-— Ve uu%&e i

2 ista gineer
L ASS I PRAT 1A AN
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Sag & § ovemg of Bvevn were bl g everere Mol

plantasmind pim vty o | B W 1 L Y \
sersval boinn ond TAT pic chagea Ne 18 new Hem
OV s bud total 47%.00 «qm ‘
840.00 415800.00
";1_‘ R tamg of aygn h':.:wl ferres wening R \ l_"" j“h
\\cc‘ (U tuotal 1.00 Job 5000 00 5000 00
TOTAL 3H1983:33| 9 290 309 -7
ADD 18% GST 403567792 W1 L2y €
G.TOTAL 264551%:82] 2.0 2 KLU+
F.a SAY ( LAC) 26.46
3
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DEVATLS OF MEASUREMENT

DESCRIPITON NON L I 1Hn OIY., JUNIT RATE AMOUNT
of 10 v dia paten of single umbes reament of M0 em iha . i 17.00
Wik and 18 m depeh 1 Hack evton sl with hand toinl 17.00 Nos, 455.00 7735.00
4 aupes mavhine i hatiag all I aml TAP ete fin
rovepleton of wiek Avpee snewte 2911 PatY
1OR) chager & Aew e FLOR JALL
S word with cement appaniad cvarve sand and 2 | l\l 17 l.‘.l" x 030 x 03044 3,800 4.20
16%) e YR shoeve Baliast 1 the prayawtnen of
) |\:«l\ of s and Wiy v haling supply o totul 4.20 tum I $390.00 l 35238.00
pforvement and it hending bt wchahing ware and
Wing paveany denrening amd shittenng e anld sl
ng supph oF o1l matenahy, fahor & TRP et Cheyer
~o 4 stem mo-T88 Re pule FOR JALY
SC wank wih sement appeoved coanse sand and 2
147) paupe appaned shane hallast in the propartion of
Van hinteds of doves and waindows exchinhing supply o
wnfoccement and i tanding Dt including wire and
aing nevewany centenng and shuttenng etc and also
m;:un-h of all marcnals, tabour & TAP ect . Chepeer} L {X] 17 | 0.23 0.23 1.50 1.35 12 59U-¢
no $ wern no-289 fir column FOR JALL totsl 135 o l Py l D
: . 4358393
hwork 10 escavaton Black cofton 5ol in bundellhand x| 2 |170.00 0.25 0.30 25.50
area etc for jah
total | 25.50 157.000 | 4003.50
md = ll‘z) In P{wAW
1x] 1| |170.00 0.25 0.100 4.25
1 1 1170.00 2.00 0.100 34.00
total | 3825 [cum |  1810.00]  €9232.50
nt concret with dem (1 5°) gauge spproved stone ballast
yved coune sand and cement in the proportionof 8.4 |
eng supply ol'dl muculs. labour and T&P c:c( u-q:-m.l 11x|! 1 1170.00 0.25 0.10 425
T propet w» 1 e
Taruer No- $8 1NO- 281 JALL AND INTERLOCK | 1 X 1 |170.00] 200 0.10 | 34.00
total | 3825 | Cum 5190.00|  198517.50
.C C work with cement approved coane sand and 2 .
23/4%) gauge approved stone ballast in the proportion of Lix} 1 |170.00 0.23 0.25 9.78
4 1n Lintels of doors and windows excluding supply od total 9.78 cum | 8390.00] 82053.20
-esnforcement and sts binding bt including ware and
luding necessary centenng and shutienng cic and also
ding supply of all materials, labour & T&P ect Chepter
00 $ isem no-283 fur beam JALS
1d sieel of won work of small sues and section such a3 =
ding down bolts, hold fasts, be, rods gratings etc{ when ! lx| 1 l 15.33 | 78.50 1% 12.03 TN °(7':rf)
wcluded 1l over all raies) wrought 10 required form
d-:; nrpll:' :f::ccl bolts, nuts and wastage ctc and thew total 12.03 Qll I 624000] SEoS247
o tequired fur proper completon of work a3 per SOR no
S0
roent concrele in fuundation i | 2 4 cement sand, 4 cm
) gavge stune batlast, scludung all matenal, labour, T&P
-e::n::‘(:pww cwnipletion of wark SOR Chaoter NO 1ix} 2 [170.00 0.23 0.05 3.91
$ new e No-» ¢ 1 bk work total | 391 | Cum 6500.00]  25415.00
310 stcel wr mon wurk of small sices and section such 83
Lding down Lulis, hold fasts, Lie, 10ds gratings el when
©included i all over all rates) wiougt W required frm
sdung wppl,':(md Lulis, auts u:(:::.c € ;(n)dkdwu 1 x| 1 170.0 Grrp(‘t_ 1.50 255.00 sqm
ng requued fur proper compl a8 per no | 24
w o fkef & %/' 3698 | Qu 3719 b~y
ali bounds X
00 143007) sSom v 4 wal | 3698 | QU 10200.00] 374509
sinlinng of vainushing 00 408 works 8 sniall sics of new ‘
od work with o cost of icaly aused pranung pend & two J E k O"a\
at of approved supeniar Quality 1cady muncd paint of clew C o ) PWD
Lictic v s mush wicludung supply of oll malchials, lebow and Ui
Petc tequued fur proper completion of work/ pasnd 1 be
et ot o e 15 1 0 103 1950 s pes SOR w0 | 1 1x] 1 | 170.00] 1.50 | 255.00 | sqm
o GAIK 042
total 255.00 | sym
99.00 25245.00
aint Class Lisch work masonary in | 4 cement & fine sand
shudin of all maicsral, labow, TP ¢tc chaprer N
B u."m ;‘osmn«n e T[] 2 [1000] 023 01s 11.7) cum
luz 117 cum
n v 5650 00 66274.50
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b #en Lahling & o eanmg Rase o hnbiog sunpely of Ajaem 1% R T
ol talne and TAP ew «Ragear No 14 new liem X Nk i
OV e hu
total 188,00 wm
Thee & Bremg of s Nand wuih bettes wartng & e \ 840.00 214200.00
D el (.tl)LLC( 1.00 joh
W
,\\QC e g
y N )—- i total 100 ! joh 5000 00 5000 00
= el 1OTAL 4198236.60] (1 9 AT 2-9g
ce D L)- N ADD 10% GST 215772:888| 2-167179 -1
{ G.JOTAL 141450919] (LW USG5 02
SAY ( LAC) 14.15
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Junive Enginece A tVernma FaeduivEatlicer Chairman
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Item Nos. 17&18 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 11/2024
In
Original Application No. 94 /2022
(IA No 425/2024, IA No 232/2024, IA No 168/2025)
WITH
Execution Application No. 12/2024
In
Original Application No. 41/2020
(IA No 426/2024, 1A No 233/2024, IA No 169/2025)
Pushpendra Kumar Applicant

Versus

Nagar Panchayat Kadaura & Ors. Respondent(s)

Date of hearing: 16.05.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ranjan Kumar Rai, Adv. for the Applicant in E.A 11-12/2024

Respondent: Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat, Ms.
Anjali Sharma & Ms. Gargi Chaturvedi, Advs. with Mr. Imran Ali
(Through VC), RO, UPPCB
Mr. Narendra Shrivastava & Mr. Mayank Suryan, Advs. for R - 1 & 3 with

Mr. Ram Achal Kuroal (Through VC), EO & Mr. Rajesh Pandey, (Through
VC), District Magistrate

ORDER

1. By these execution applications, the Applicant is seeking
compliance of the common order dated 11.10.2022 in MA No. 43/2022 in

OA No. 41/2020 and OA No. 94/2022.

2, In the OA and MA, the allegation was in respect of violation of the
environmental norms in maintaining the ponds at Kadaura, District
Jalaun, Uttar Pradesh. The matter was disposed of by order

dated 11.10.2022 by issuing the following directions:
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10 We direct that apart from removing encroachments, steps for
treating the waste water and its utilization be taken on the pattern of
order passed in M.A. No. 13/2022 above taking the entire Kadaura
town into consideration. Adoption of treatment facilities may be
designed based on estimated sewage generation which may be
about 2.0 MLD. It may have well laid drainage system, with sewage
treatment facility meeting feacal sludge management from septic
tanks.

11.  We also direct that in respect of all the ponds,
command/catchment areas be maintained and no disposal of sludge
sewage allowed. Whenever required, aquatic weeds be eradicated
and desilted de-sludged to maintain depth of ponds. Suitable species
of fishes be introduced in the ponds for the control of aquatic weeds,
maintaining water quality and ensuring livelihoods to the local
people. Various schemes of State and Central Government for the
fisheries development and also Mnrega etc. be explored for funding,
apart from community involvement in appropriate ways.”

S Learned Counsel for the State has referred to the Chart as
Annexure A/12 filed alongwith compliance affidavit of Respondent No. 3

containing the details of area and encroachment of 13 ponds as under:

o ?75?27 ERT TI@RT @& Execution Application No. 11/2024 In Original Application No.
94/2022 With Execution Application No. 12/2024 In Original Application No. 41/2020 Q<
i 20 7€ 2024 @ 37qrTT 7 HRSAT

T R §RA HIAHRT @ FIGT AT B & [ HIol BGRT B 1359 GHeh @1 T G
419 THTT 5.15 UFE-2.08580 & oG8 9931 & FJUNT G417 @el] @7 7TeT G 266 T 267 T
§5 8 g 599 @3 1 1 UBS-040580 ] FH) & U 1T HCRT BT 1359 Grereht 3 T ST 504
IHTT 040 TFHS-0.16280 & [orgd a@dq] & TURI<T admT @alH1 @7 el TS 403/994 7HaT
0.130 80 &1 & a1 ¥epal TiATT @al] 8 area &1 XHaT 1359 ere 7 0 03280 FH 81 9 F+7
T 7 7 aT QU 81 [ore) i S 7T 8-

. qaqrT @il & SR 1359 o GalAy@RT & | v ol
g IR
T mer | wwar | W | am vl
T& ZA mrer
g1 NZA o
11 2 3 4 5 6 7 8 9 10
1 | @ekr | 112(z4) | @@ | 0.785 | 136 | arcird | 1.94 | 1359 wo Gar
80 Ubg = q qfHA GalHl
0.785 g0 ;7 3Hal TR
/
2 | @air | 586 arrd | 2679 | 586 | arnd | 662 X | 1359 Fo Gl
(NZA) g0 Py = J qfHr Ga
267980 BT ¥ T
IR B/
3 | @y | 266@za) | arama | 1.315 [ 419 | @ | 515 0405 | TFHad) qd meT
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015 0FF T
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- 0 3558
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<4 | @eT | 311 (24) | aram@ | 0316 | 268 | arai@ | 0.78 g7 | 1359 To T |
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0101 80 ';7 T TIER
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7 | @RI | 946 e | 1.226 | 946 | g gT | 3.03 qq | 1359 Bo Gl
(NZA) 80 & 0P = 7 517 Gl
1.226 30 &7 TFA LI

IR 3!
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= 0235 TGB!

&0

10| @enT | 292 araT | 0353 | 2922 | e | 0.87 1359 o
(NZA) & BT = a adur g
0353 80 F FA I
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11| @QnT | 566 arena | 0611 | 566 | wrmaurT| 1.51 1359 o @l
(NZA) &0 g7 | vrg = g T g
061180 F FA GI

E LAl
12\ &N | 60 (Nza) | areiid | 0474 | 71 arrd | 1.17 1359 o Tl
&0 UFG = 7 g @
0474 80 FT FA FT

T8/
13| s8R | 671 (Nza) | arere | 0.069 | 72 arE | 017 1359 o ol
g0 UFg = g e @
0.069 80 FT TFT T

TG 8/

Fie- SRIGT SHidd e QUi 98l 8/

4.

The District Magistrate, Jalaun appearing virtually has submitted

that the encroachment exists on three water bodies for which the action

has been initiated.

5.

The UPPCB has filed the status of ponds which has been found on

inspection conducted on 15.04.2025 as under:

9. That subsequently, UPPCB conducted another inspection of the
ponds on 15.04.2025. That during the inspection, it was found that
Nagar Panchayat Kadaura, Jalaun has not established any system
for the treatment of domestic sewage, and untreated sewage was
being discharged through three drains namely into the ponds up to
March 2025. This is a prima facie violation of the provisions under
the Water (Prevention and Control of Pollution) Act, 1974. That
during the said inspection 04 out of 13 ponds were found to be dry
and 03 out of 13 ponds were found to have encroachment. That the
UPPCB collected water samples of the ponds at different locations.
Details of locations of Ponds are as below:-

i Kabristan ka Talab, Near Idgaah, Kadaura.
il Mansha devi Mandir ka Talab, Kadura
il Bamhauri ka Talab, Kadaura.
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iv. Seer Mohalla Ka Talab, Kadaura.
v. Dhobi pura ka Talab, Kadura

vl Jagnaha Talab, Kadura

vii.  Baheri Talab, Kadura

That the collected water samples were analyzed in UPPCB
Laboratory. Copies of the test reports have been annexed herewith
as ANNEXURE A-5.
A Copy of the inspection report dt. 17.04.2025 has been annexed
herewith as ANNEXURE A-6.”

6. The above disclosure clearly reveals that the ponds are not properly

taken care of. Therefore, 4 out of 13 ponds were found to be dry and 3

out of 13 ponds were found to have encroachment.

Ts Learned Counsel for UPPCB has also referred to the order dated
05.02.2025, Annexure A/11 (page 506), whereby the environmental
compensation of Rs. 36,88,80,500/- was imposed for the period from
28.02.2020 till 07.01.2025. He submits that this amount has

— ‘

subsequently been reduced to Rs. 8,55,00,000/-. He submits that the

amount has not been recovered till now. He has referred to the

communication dated 28.01.2025, Annexure A/7 (page 438) which was

sent to the District Magistrate, Jalaun for recovery of the EC.

e

8. The District Magistrate, Jalaun appearing virtually had stated that

the expeditious steps will now be taken for recovery of the environmental

compensation of Rs. 1,82,88,200/-, which is the amount mentioned in

the communication dated 28.01.2025. The District Magistrate, Jalaun, is

i e e R

also directed to disclose the steps that are taken for the expeditious

removal of encroachment from ponds. Learned Counsel for the UPPCB

has clarified that this is the amount of EC earlier imposed, which is still

pending for recovery.

—— =
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9, Respondent No. 1 is directed to disclose the steps taken/proposed
for the prevention of the flow of untreated sewage in the ponds and also

preservation and rejuvenation of the ponds in question.

10. Let the affidavit in terms of the above observations be filed by

Respondent No. 1 and District Magistrate, Jalaun within six weeks.

11. 1A No. 168/2025 in Execution Application No. 11/2024 and IA No.
169/2025 in Execution Application No. 12/2024 have been filed by the
Respondent No. 1 for modification of the order of the Tribunal dated

07.02.2025 and waiver of cost of Rs. 25,000/-.

12. Counsel for Respondent No. 1 submits that since the reply affidavit
on behalf of Respondent No. 1 was already filed by the SDM, Jalaun on
10.05.2024 and the SDM, Jalaun was the Administrative Head of
Respondent No. 1 at that time and this fact could not be brought to the

notice of the Tribunal when the previous order was passed.

13. On due consideration, the IA No. 168/2025 and IA No. 169/2025
are allowed and the cost imposed by order dated 07.02.2025 upon

Respondent No. 1 is waived.

14. List on 16.09.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
May 16, 2025
Execution Application No. 11/2024
In Original Application No. 94/2022
(IA No 425/2024, 1A No 232/2024, 1A No 168/2025)
and connected matter
dv..
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7. Learned Counsel for UPPCB has also referred to the order dated 05.02.2025,
Annexure A/11 (page 506), whereby the environmental compensation of Rs. 36,88,80,500/-
was imposed for the period from 28.02.2020 till 07.01.2025. He submits that this amount has
subsequently been reduced to Rs. 8,55,00,000/-. He submits that the amount has not been
recovered till now. He has refered to the communication dated 28.01.2025, Annexure A/7
(page 438) which was sent to the District Magistrate, Jalaun for recovery of the EC.

8. The District Magistrate, Jalaun appearing virtually had stated that the expenditious
steps will now be taken for recovery of the environmental compensation of Rs. 1,82,88,200/-
. which is the amount mentiones in the communication dated 28.01.2025. The District
Magistrate, Jalaun is also directed to disclose the steps that are taken for the expeditious
removal of encroachment from ponds. Learned Counsl for UPPCB has csarified that this the
amount of EC earlier imposed, which is still pending for recovery.

9. Respondent No. 1 is directed to disclose the steps taken/proposed for the prevention

of the flow of untreated sewage in the ponds and also preservation and rejuvenation of the
ponds in question.

ard: W0 Uy gRa aftrawo, 78 fReell gr1 uiRa ey RReis 16—5-2025
& vl o aR gq e @ A Ut € 5 Fud awaef § o sfiewer @
HEY BT BeE b A U AT N g1 d siad) A sifdemEsaTa
a1 gfAafad ol |
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w0 st wRa afoawon, 798 fReel @ 9o 918 AEm-94 /2022 (|AGEIT 425 /2024,
N 232 /2024, |AGEAT 168 /2025) H fAommes omdes W 11 /2024 qon g1 s
W 41,/2020 (AR 426 /2024, |ATRAT 233 /2024, AT 169 /2025) ¥ frres
ATdEH WA 12 /2024 H UiRa ey e 16 A, 2025 gR1 Pl amgw wila frar
T -
T Learned Counsel for UPPCB has also referred to the order dated 05.02.2025,
Annexure A/11 (page 506), whereby the environmental compensation of Rs. 36,88,80,500/-
was imposed for the period from 28.02.2020 till 07.01.2025. He submits that this amount has
subsequently been reduced to Rs. 8,55,00,000/-. He submits that the amount has not been
recovered till now. He has refered to the communication dated 28.01.2025, Annexure A/7
(page 438) which was sent to the District Magistrate, Jalaun for recovery of the EC.
8. The District Magistrate, Jalaun appearing virtually had stated that the expenditious
steps will now be taken for recovery of the environmental compensation of Rs. 1,82,88,200/-
,which is the amount mentiones in the communication dated 28.01.2025. The District
Magistrate, Jalaun is also directed to disclose the steps that are taken for the expeditious
removal of encroachment from ponds. Learned Counsl for UPPCB has csarified that this the

amount of EC earlier imposed, which is still pending for recovery.
9. Respondent No. 1 is directed to disclose the steps taken/proposed for the prevention

of the flow of untreated sewage in the ponds and also preservation and rejuvenation of the

ponds in question.
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7. Learned Counsel for UPPCB has also referred to the order dated 05.02.2025,
Annexure A/11 (page 506), whereby the environmental compensation of Rs. 36,88,80,500/-
was imposed for the period from 28.02.2020 till 07.01.2025. He submits that this amount has
subsequently been reduced to Rs. 8,55,00,000/-. He submits that the amount has not been
recovered till now. He has refered to the communication dated 28.01.2025, Annexure A/7
(page 438) which was sent to the District Magistrate, Jalaun for recovery of the EC.

8. The District Magistrate, Jalaun appearing virtually had stated that the expenditious
steps will now be taken for recovery of the environmental compensation of Rs. 1,82,88,200/-
,which is the amount mentiones in the communication dated 28.01.2025. The District
Magistrate, Jalaun is also directed to disclose the steps that are taken for the expeditious
removal of encroachment from ponds. Learned Counsl for UPPCB has csarified that this the
amount of EC earlier imposed, which is still pending for recovery.

9. Respondent No. 1 is directed to disclose the steps taken/proposed for the prevention
of the flow of untreated sewage in the ponds and also preservation and rejuvenation of the
ponds in question.
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7. Learned Counsel for UPPCB has also referred to the order dated 05.02.2025,
Annexure A/11 (page 506), whereby the environmental compensation of Rs. 36,88,80,500/-
was imposed for the period from 28.02.2020 till 07.01.2025. He submits that this amount has
subsequently been reduced to Rs. 8,55,00,000/-. He submits that the amount has not been
recovered till now. He has refered to the communication dated 28.01.2025, Annexure A/7
(page 438) which was sent to the District Magistrate, Jalaun for recovery of the EC.

8. The District Magistrate, Jalaun appearing virtually had stated that the expenditious
steps will now be taken for recovery of the environmental compensation of Rs. 1,82,88,200/-
, which is the amount mentiones in the communication dated 28.01.2025. The District
Magistrate, Jalaun is also directed to disclose the steps that are taken for the expeditious
removal of encroachment from ponds. Learned Counsl for UPPCB has csarified that this the
amount of EC earlier imposed, which is still pending for recovery.

9. Respondent No. 1 is directed to disclose the steps taken/proposed for the prevention

of the flow of untreated sewage in the ponds and also preservation and rejuvenation of the
ponds in question.
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Compliance Affidavit on behalf of Respondent No. 3 in compliance of order dated
16.05.2025 passed by This Hon’ble Tribunal.

1 message

Berendra Negi <headclerknegi@gmail.com>

Wed, Jul 9, 2025 at 5:51 PM
To: ranjan kumar rai <advranjan.rai@gmail.com>
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